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Central Administratlve Trikbunal
erincipal Bench

O.A. Moo 2981 o0 1907

Mow Delhl, dated thisz the 13th April, [aaa
Hor hle Mr. S.R. Adige, Vice Chalrmar (A
Hon hle Mrs. Lakshml Swaminathal, Mamber (.J)

Mra. Jagdish Kaur,

W/ o Bhri Jagmohan 5ingh,

R/o S58/6, sasholk Magat .

Mow Delhi~110018. ... Applicant

(Ry Advocate: shi-l K.B.%. Rajenj
Versus

1. Upaon of Indlia hirough
bhe secretary,
Dept. of Revenue, Mo th Blochk,
How Delbhi-1100071.

2. The Commissioner of Central Exclse,

R, Building, [.P.Estate,
Mew Delhi-110002Z. ... Respondents

fpy Advocatbe: Shri oz, Bharti)

DEDER 10ral)

Ay WON BLE MR, 5. R.. ADLGE. VICE CHATRMAN. (A1

Heard both sides.

. Awpiicant who 1s @& Tax assistant  seeks
promotion as Tnspector Exclse vidé Regrultment
Rules (Anr. 2y for which ons of the eligibility
qualifications 1s & minimum height of 152 Cms. For

female candidates like her.

3. Respondents 1n  Pars 4.7 of theilr resply
rhemselves state that applicant was called for the
physical standard Test for nromotion held in June,

1aa3 and her helght was found toe be 152.% Cins. W1188
s

)

she could not e selected by the DFC Fhat  vearr.
Again in 1985 she wasg salled for the Physiceal

standard Test held in December, 1995 and her ned gt

]



\
i ﬂ

was found to be 151 Cins. Respondents Furtner state
that durlng 1996  the phyaeical Stendard Tast
Cdmmitt@e met on 19/20.12.96 and measured applicantd
melght which was found to he 1571.5% Cms. Applicant
naw herself  filed a photocopy of & certiflicate of
the Netional Consultant Dro  RofoL. Mospltal, Med

- S N N ety T o
e )l (AT, (V) certifyving her helght tooe 134

tms.

b The oanly dizpute in regard te applicant s
aligibllity is frer helght. During hesring
spoplicant s counsel  Shril  Raljan pirecsed  For &
direction to respondents to constitute a fresh
Mediwal Board in RMl. Hosplhal Lo measure
applicant’ s heilght and record its Tindings. Ha
agresed that the findings of thils Medical Board

would be treated as final.

5 In the facts and circumstances of this
particular case, and in the interest of Justice

~
having regard to the fact that the applicant s caweer
is involved? this O.A. is  disposed of with =
direction Lo respondents to a@rrange fove
constitution of another Medical Board to measure
applicant’ s heilght and record lts findings within

thiree months  from the dete of receipt of &

e

copy of
this order. The Tindings of this Medicel Bosard

e spplicant 13

zhall be trested as Tinael. In oo

Foundg to

“he  minimum heloght as  per Lhe
findings now to be recorded and zshe fuliils Lhe
othar oligibility conditions, respondents will

consider promoting her as Inspector Excilse  In

“7



BecOrdance with rules and  insbructlions, and
b

applicent shall bhe antitled to  couseqguenrllial

-

haneTlts Flowlng therefiom.

5. This O.Aa. 1o disposed of in terms of Para &

above.  No costs,
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Wirs ., Lakshml Swaminathan?
Member (J Vice

,A
L7
ey




